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25o4 72.
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{. Date of Presentation N - \\”’77
2. Ts the presentation as per . o \{W

High Court Rules ?
3. Is proper Comt Fee paid ? l \.\u\ 0/) \8dFro®

L/A/Pr'ovmloa of La
_________ (e ST i A coededy Mf_}%
. (2) Is #%he respondent a.pe,nse-n \\ : ,
or authority ? “\ : ’ . ;

(b) Is the residence or locatlon \_N
of resoondent in Karnataka ?

) ' OR '
(¢) Whether the cause of actlon W\\W\\L\

|

wholly or in part arises in . |
" khis State ? l
: _ |

R I b\ 2, by R mda |
7 Is the Writ Petition in c”_ LC\ 2 \9\ '
prrescribed form ? . <v\ \‘-‘}-.w R~ x&wn— |
7. Is the name and address of the
Petitioner/s and Respondent/s L‘(V‘

stated.in full ?

————..._.....4...——_—_.-.——--

8. Whetker the Writ Petition is : %7 , ]
as per riiz-2 of W.F.Rules .977" " i
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9. (a) Whether the aff1dav1t is of
the Petitioner? i : \'(‘1 .
(b) If not, whether ?f”ld Avit |
. ‘mentiong the sutiaorisafiion? ™
(c) fhuther the afrfidavid ds as
Cope e fomn Mo.2 reso will “ A
Rule % of the Wirdt Petition F& L
“a RU.leSg 1977‘? ’ . . ! N -
10. Whether the Annexures are | '\&\
-/ properly marked? i . .
‘,_______,_,__ﬂ______%____
1. Is the Vaka Jathnama as per]HLgh ‘ISKE AKVJ \‘“iﬂ \x}\kleq
Court Rules? \ f
f-....__~._..._..._._..__._._._,l._.....-
12. (a) Whetner Annexure 1o be’ ' :‘6('2 F {3‘ %&«w
: guashed is filed in orL ginal? \CLO
(b) If nos, is a certlfled‘copy )
filed? | i n -
(¢) If not, is it authenticated WO
ras per‘rule 9 or-10? ’
A ‘ 13. (a) Wpether the relief claﬂmed L&L4
v : : is specific? :
(b) Whotker any interim relgef ' nNO -
S - isg prayed for ? 3
/ . oo
VV/ﬂaé Is there any other remedy for - < ,f(£QQ:§
© +the aforesaid wcdreos unaériany R S 3 -
‘ otn@r law? ! ' : o ‘
15. \a) Does the Writ Petition !
gquenvion the Cens stitutipnal :
validity of any Central Law? '
. (Stete the name of the
v T Central Law).
(b) Does the W.P. guestion the :
. Copntitutional validity of —
any State Law? (S'f.,e t‘be
. name of the State Law). o . |
- ~ (c) Doés the W.P.question the L ' :
“Constitutional validity,oﬁ v : :
any grovi of Central Law
and
16. Is the VWrit Petition maintainable?| - L(f) ‘
i -
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KASJs
16.3.1982. |
- Similar japplication has been

rejected on 2.12,1984 :_SubSequent

M [ N
‘thereto, new eircumstences have

|
been brought‘i to the notice of the

b, !
Court. Therefore I do rot think

i @ e~
« thafjoase for e arly hearing of the
writ petitiqgn. Accordingly the
applicatiom] is rejected with
liberty to fthe petitioner to

- |
move within the month of Augus i
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High Court of Karnataka,

Bangalore,
Dated :
Ao ' CERTIFICATE

Certified that the writ Petition Nol7617 29

filed by ShriCor. Rihafomon WA whans_

in this.High Court, shall stand transferred to the Central

Administrative Tribuna , Bangalore on...j...fr...{.lrr..gf&:....as per

Section 29 of the Administrative Tribunals Act 1985.

(VAIJANATHAPPA)
1V Deputy Registrar.
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(Application No.221/86(T)
(UeP.NO.17617/79)
Order Sheet (contd).

Date

Otfice Notes

Orders of:Tnbunal

11.6.86

go-erve

RS -3

L-- %6

. )

This Writ Petition is obtained

from High Court of Karnataka under
:Section 29 of the Administrative

Tribunals Act, 1985 on 27,2,1986, "

Submitted for orders.

c 50.00

-

.Registrar T
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" Shri Srirangaiah, counsel for ths respen—

dents, undertakes to file ths ccunter affi-
davit, if nct already filed, within a fort-
night, after cerving a2 c~py on the applicint
~n te the Regirtrv. Pcst the
heiring ch 5-8-36.
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Date

Ottice Notes

Orders of Tribunal

5.9.1986.

- the following order is passed:

After hearing counsel of both
sides and perusing rscords, uWe are
satisfied that the departmental

procesdings initiated by the respon-

dents against the applicants do not

suffer from any legal infirmity.

The applicant was afforded a reason-

| able opportunity to defend himself.

Notices uere also got served throughs
post from time to time, but the
applicant, for reasons best knoun to
him, refralned from participating in
the proceedlnge and defending him-
self either in person or through hia
authorised representative., Ue do
not, thersefore, find any justifica-
tion for interfering with the deci-
sion taken by the disciplinary autho

 rity that the charge against the

applicant is sstablished.

=, Shri T.N. Raghavaiah, counsel fon
the applicant, submits that the
penalty of removal from service
imposed by thse disciplinary autho=-
rity against the applicant is out

of proportion to the gravity of the
charge relating to absence from duty
for the period from 10.4.1972 to
25.,4.,1972; that the applicant repre-
sented to the authorities that he
was obliged to proceed on leave
without auaiting she sanction of thae
same due to serious illness of his
wife, and as thera was no earlier
occasion on which the applicant had
absented himself in the manner he

~did during the aforassaid period,

the authorities should have taken

" a lenient view,

» Shri A. Venugopal, counsel for
the respondents, submits that in the
circumstances of the case, the
penalty awardaed is not excessive.

« Taking all the facts and circum-
stances into. account, we are satis-
fied that the penalty imposed on the
applicant is unduly severe,visued

- in the context of the charge level~

led against him. The Supreme Court
has laid doun in BHAGAT RAM v. STATE
OF HIMACHAL PRADESH (1983(2) AISL]
page 323), that the penalty should
be commensurate with the charge and
applying the rationale of this daci-
sion to the pressent case, ue consi-
der that the ends of justics would
be met if the order of removal from
sarvice is set aside and instead
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an&s raun . lncrements
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removing the applicant
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conditions imposed
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inte service within
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the directions com-
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MEMBER (M)
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Date Office Notes Orders of Tripu‘nal i

3
W

9.9.1987

KSPUC/LHARM '

Orders on I.A. No.l |

In this application purported td be
made under Ssction 19 of the Administrative
| Tribunals Act, 1985 (the Act) and Section 151
of the Code of CiVilerocedure, the applicant
had sought for modifQCation of an order made
in A No.221/86(T) cn 5.9.1986, which was &
‘transferred applicatibn under Section 29 of

- the Act from the High' Court of Karnataka.

2.  Shri T.N.Raghaya%ah, learned counsel for
the applicant, at the threshold contends that
the. order made by thié Tribunal on 5,9,1986
had not been faithfully implemented by the

respohdents.
. |
e 3. . W2 will assume that Shri Raghavkaiah is

correct for'purposes df srgument., But even
then, fhat has to be agitated in a separate
proceeding under Spctﬂon 17 of the Acténd the
Contempt of Court Act 1971 only.

4, We find that the applicznt in reality
7and in substance is asking us to reexamine

the earlier order and hodify many of its terms
and grant him certain reliefs specifically
refused earlier, ue n?ed hardly say that the
sameg, on any principle, is impermissible and

cannot be done.
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Order Sheet (contd)

e

A No. A& }&:c-.—)

Date Office Notes Order_s of Tribunal
_ 5. 0On any vieuw I;A;No.l is liable
| to be rsjected. We, therefore, reject
I.A. Nool
bsv
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